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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 485/2024

IN THE MATTER OF:

DR. AJAY KUMAR &Ors e APPLICANT(s)
VERSUS
UNION OF INDIA & ORS. eeeee... RESPONDENT(S)
INDEX
S.No. PARTICULARS PAGE NO.

1. REPLY ON BEHALF OF UTTAR PRADESH
POLLUTION CONTROL BOARD IN
COMPLIANCE OF THE ORDER DT. 06.11.2024
PASSED BY THE HON’BLE NATIONAL GREEN
TRIBUNAL

ANNEXURES

2. COPY OF THE LETTER DT. 25.10.2024
ATTACHED HEREWITH AS ANNEXURE A-1

3. COPY OF THE LETTER DT. 27.01.2025
ATTACHED HEREWITH AS ANNEXURE A-2

THROUGH COUNSEL
BHANWAR PAL SINGH JADON

COUNSEL FOR UTTAR PRADESH POLLUTION CONTROL BOARD
EMAIL- bhanwar09jadon@gmail.com

DATE: 24.02.2025
PLACE: Jhansi


mailto:bhanwar09jadon@gmail.com

144

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 485/2024

IN THE MATTER OF:

DR. AJAY KUMAR & Ors. S T APPLICANT(s)
VERSUS

UNION OF INDIA & OTHERS eeeee.. RESPONDENT(s)

REPLY ON BEHALF OF UTTAR PRADESH POLLUTION CONTROL
BOARD IN COMPLIANCE OF THE ORDER DT. 06.11.2024 PASSED BY
THE HON’BLE NATIONAL GREEN TRIBUNAL

L I, Imraan Ali aged about 45 years S/o Mr. Usman Ali R/o Mohalla- Qaboolpura,
'\\, Tehsil-Sadar, District-Badaun, presently posted as Regional Officer, Uttar

ah ,/_\Pradesh Pollution Control Board, Jhansi, do hereby solemnly affirm and state on

Wb s\ ;
oA d! * ?ath as under:

, 7 1. That, the Deponent in the above captioned matter am fully conversant
with the facts of the case and is competent and authorized to swear the

present reply.

2. That I state that the contents of the reply have been drafted by my counsel

L A oL e
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That in the present matter, the Applicant has made an allegation about
illegal cutting of hundreds of trees in the proposed Prakhandiya park and
illegal construction of nursing home, pathology, commercial medical

stores and residential constructions therein.

That the above captioned matter was last listed for hearing on 06.11.2024,
where in the Hon’ble Tribunal directed as under:

“2.Learned Counsel appearing for Respondents No.2, 3 and 5 to 10 seek
Jour weeks’ time to file the reply. It will be open to the other respondents

also to file their response within the same period.”

. That in compliance of the aforementioned order, the reply on behalf of

the Uttar Pradesh Pollution Control Board is filed as under.

That it is pertinent to submit that the Uttar Pradesh Pollution Control
Board has written a letter dt. 25.10.2024 to the Divisional Forest Officer,

Jhansi Forest Department and Secretary, Jhansi Development Authority,

Jhansi. That vide the said letter it was requested to the concerned

authorities to take necessary actions with respect to the present matter.

A Copy of the Letter dt.25.10.2024 is attached here with as ANNEXURE
A-1.

. Furthermore, the officers of the UPPCB had conducted a surprise visit

upon the site in question on 29.10.2024 to assess the status of alleged

illegal constructions. However, due to the unavailability of the relevant
supporting documents, the current status of the illegal constructions could

not be verified during the said visit. ~"~

&
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8. That pursuant to the said visit, the UPPCB has written a letter dt.
27.01.2025 to the Secretary, Jhansi Development Authority, Jhansi and
Divisional Forest Officer, Jhansi Forest Department. That vide the said
letter, the UPPCB had requested the concerned authorities to provide
detailed information regarding the construction at the site in question and
to confirm whether the felling of trees was authorized or unauthorized.

A Copy of the letter dt. 27.01.2025 is attached herewith as ANNEXURE
A-2.

9. That it is pertinent to mention that no response has been received from
Jhansi Development Authority and the Jhansi Forest Department with

respect to the aforementioned letters.

10.Hence, the present reply is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

11.That I state that everything stated above has been stated by me in my

official capacity on and derived from the official records and I state that

nothing material has been concealed therefrom. o
-

DEégENT
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VERIFICATION

Verified at _Thoww on this 25“& day of February, 2025, that the

contents of the above affidavit from paragraphs 1 to 11 are believed to be

true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.
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Annexure A-1
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fAwa— w0 sha sRa afdex,  Reeh g shovo wea—a85 /2024 Dr. Ajay Kumar Ors. Vs
Union of India Ors. ¥ WIRe M3 fawies 30.07.2024 & Srurer @ W |
HEIgY,

FIAT IR fAYT & T H ST A BRI & 5 Ao I wRa sifreve, 7F Reeh
T $10Y0 HEAT—485 /2024 Dr. Ajay Kumar Ors. Vs Union of India Ors. 3 TiRa smesr f&sia 30.07,
2024 (BTG HeAT™) BT F=H TS B Bl B B, oIS AT o Frerag 2

“1. In this original application, the allegation of the applicant is that the land

adjoining Maharani Laxmi Bai Medical College Jhansi, Bundelkhand University and

Bundelkand Engineering (BIET) College, Jhansi is proposed to be Prakhandiya Park

in Jhansi Master Plan of 2021. But in collusion with the official respondents hundreds

of treé and hill has been cut and environmental damage is being caused by illegally

constructing nursing home, pathology, commercial medical store and residential

construction. -

2. The allegation of the applicant is that such a construction is in violation of
the Uttar Pradesh Nagar Yojna evam Vikas Adhiniyam 1973 and Uttar Pradesh Park,
Khel ke Maidan aur Khulle Sthan (Sanrakshna aur Viniyaman) Adhiniyam 1975 as
also the order of the NGT and Hon’ble Supreme Court.”
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